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Original Application No  
I Misc. Petition No, , 

Contempt PCtt,jon No, / 
RCVICW APPlication No. / 

plicant(s): 

RES0fldCflt(S): 	 LOA2 

Advocate for the ppl i.cant( s) 

Advocate for the Respondent(s). 

NOes of the Registry 
j 	Date 	

Order of the Tribunal 

	

this application is in 	9 .1.2003 

1irm but not in time 

Ic'Li / not 	1 C F. 

. S. 5 I 	t ited 
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Present: Hon'ble Mr Justice V.S. 
Aggarwal, Chairman 

Hon'ble Mr K.K. Sharma, 
Administrative Member 

Heard 	Mr 	Chandrasekhar 

sinha, learned counsel for the 

applicant and Mr A.K. Chaudhury, 

learned Addl. C.G.S.C. Hearing 

concluded. Judgment delivered in 

open court, kept in separate 

sheets. 	The 	application 	is 
disposed of. 

Member 	 Chairman 
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CENTRAL AJMINISTRATIVE TRIBUNAL 
GUWAHATI I3ENCH 

Rcc No • 1, 	of 2003 

DATE OF DECISION 

SIiriKantiRanj,an Debbarna 	 , , 	 . .APPLIC-NT(S). 

MChandrasekhar Sinha 	 . , , 	. ADVOCATE FOR THE 
APPLICANT(S) 

— VERSUS — 

The Union of India and otheçs 	 . 	RESPOM)ENT(S). 

M A.K. Chaudhury, Addi. 	
,o 	 AOTE FOR T 

RESPONDENT(S). 

TH HN'BLE MR JUSTICE V.S. AGGARWAL, CHAIRMAN 

THE EONtBLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1. W1Jether Reporters of local papers may be allowed to see 
the judgment 7 

be referred to the Reporter or not 7 

3.Wether their Lordships wish to see the fair copy of the 
jddgment 7 

4.ether the judgment is to be circulated to the other 
Bnches ? 

Jdgment d?livered by Ho'ble Chairman 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

Original Application No.1 of 2003 

	

- 	- 	And 
Misc. petition No.1 of 2003 

Date of decision: This the 9th day of January 2003 

(At Admission Stage) 
The Hon'ble Mr Justice V.S. Aggarwal, Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

ShriKanti Ranjan Debbarma, 
Son of Late Ramchandra Debbarma, 
Ex-D.P.M. (H.S.G.-l), Agartala, H.O., 
Thakurpalli Road, Krishna Nagar, 

	

Agartala 	 Applicant 

By Advocate Mr Chandrasekhar Sinha. 

- versus - 

The Union of India, represented by 
The Secretary, 
Ministry of Communication (Postal Service), 
Government of India, 
New Delhi. 
The Director General, 
Department of Post, 
Dak Bhawan, New Delhi. 
The Chief Post Master General, 
N.E. Circle, 
Shillong, Meghalaya. 
The Director, Postal Service, 
Agartala, Tripura (West). 	 Respondents 

By Advocate Mr A.K. Chaudhury, Addi. C.G.S.C. 

0 R D E R (ORAL) 

V.S. AGGARWAL. J. (CHAIRMAN) 

The applicant (Kanti Ranjan Debbarma), by virtue 

of the present application, seeks setting aside of the 

orders dated 30.7.2002 and 12.8.2002. By virtue of the 

order dated 30.7.2002 a memorandum pertaining to certain 

imputations of misconduct and misbehaviour had been 

served on the applicant. By the subsequent order, copy of 



IV : 2 : 

which is Annexure-6, the Director of Postal Services on 

behalf of the Chief Postmaster General, N.E. Circle, has 

recalled the order of 5.8.2002. 

2. 	The sequence of events can be delineated to be: 

That, the applicant contends that he had attained 

the age of superannuation. Thereafter, the deparmental 

action had been purposed to be initiated by virtue of the 

order dated 30.7.2002, copy of which is Annexure-4. It is 

contended that, subsequently, on 5.8.2002 the 

disciplinary proceeding initiated against the applicant 

had been dropped and the said order reads: 

"The disciplinary proceeding under Rule - 14 
of CCS (CCA) Rules, 1965 drawn against Sri Kanti 
Ranjan Deb Barina, Dy. Postmaster, Agartala H.O. 
under this office memo of even No. dated 30.7.2002 
is hereby treated as dropped. 

Sd/- 
Director Postal Services 

Agartala - 799 001" 

Within a week of the said order, the second impugned 

order dated 12.8.2002 has been passed and the said order 

reads: 

"Shri Kanti Ranjan Deb Barma, Dy. Postmaster, 
Agartala HO was charge sheeted by D.P.S., Agartala 
under Rule-14 of CCS (CCA) Rules, 1965 vide DPS 
Agartala memo No.SB/AARB/02 dated 30 July 02. 

The D.P.S., Agartala under duress, threat and 
compulsion from the service union has dropped the 
said charge sheet under memo No.SB/AAR/02 dated 5 
Aug. 02. 

Therefore, by the order of the competent 
authority the memo No.SB/AAR/02 dted 5 Aug. 2002 
dropping the said charge sheet stands cancelled. 
As such, the charge sheet under Rule-14 of CCS 
(CCA) Rules, 1965 against Shri Kanti Ranjan Deb 
Barma, Dy. Postmaster, Agartala H.O. issued by DPS 
Agartala under memo No.SB/AARB/02 dated 30 July, 
02 STANDS'." 

The grievance of the applicant in this regard is that 

having dropped the disciplinary proceeding by order dated 

5.82002 the respondents could not recall the said order. 

4 
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3. 	At this stage we restrain ourselves from making 

any observation on the legal submission 	referred to 

above. But, we take care to note that the respondents in 

the order dated 12.8.2002 had mentioned that the earlier 

order dropping the departmental action had been recalled 

under duress, threat and compulsion from the service 

union and therefore, the said order had been 

cancelled/recalled. 

4 	Mr Chandrakhar Sinha, learned counsel for the 

applicant while making the submissions told us that a 

I. representation in this regard has already been filed with 

the authoorities. 

Keeping in view the above said fact, when the 

representation in this regard is already pending or in 

other woi Is the alternate remedy is being availed, we 

direct the Chief Postmaster' 	Genrai,:N.E. 	Ci.rcle. 

Shillong, to consider the samej and pass an appropriate 

order which would be a speaking order within one month of 

the receipt of a certiffied copy of this order passed by 

this Tribunal. 

The learned counsel for the applicant had an 

apprehension that in the meantime the departmental 

proceeding may be concluded. Our attention has been drawn 

to an order purported to have been passed appointing an 

Inquiry Officer. Taking stock of the said fact and 

keeping the scales open, we direct that the applicant 

would submit his reply to the memorandum/articles of 

charge within one month, but thereafter, till the 

representation is decided, further action be not taken 

and would be subject to the final order that may be 

passed by the Chief Postmaster General, N.E. Circle, 

Shillong ....... 



Al 

n km 

Shillong. 

7. 	With this the O.A. disposed of. 

K. K. SHARMA 
ADMINISTRATIVE MEMBER 

V.S. AGGARWAL 
CHAIRMAN 

* 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - GUWHATI. 

GUWHATI BENCH 

(An application under section 19 of the Administrative 

Tribunals Act, 1985.) 

OriginalApplication No ................. I 2003. 

'1J 

BETWEEN 

1. Kanti Ranjan Debbarma ,S/O Late Ramchandra Debbarma .Ex-

D.P.M.(H.S.G.- I),Agartala , H.O., Thaialli Road, Krishna 

Nagar, Agartala - 799001. 

.Applicant 

VERSUS 

1. Union of India , represented by the Secretary , Ministry of 

Communication, (Postal Service) , Govt. of India. 

2.Director General , Department of Post , Dak Bhavan , New 

Delhi - 110001 

3 .The Chief Post Master General , N.E. Circle , Shilong - 

793001, Meghalaya. 

4.The Director Postal Services , Agartala - 799001 , Tripura 

(west) 

Respondents 



'H 	 o 

1.PARTICULARS OF THE ORDER AGAINST WHICH THE 	 - 
APPLICATIN IS MADE - 

The applicant is aggrieved of the disciplinary proceeding drawn 	• 

against him by Director Postal Service , Agartala , 799001, vide 

memo no SB/AARB/02 Dated 30.07.02.. Hence this application. 

JURISDICTION OF THE TRIBUNAL: - The applicant declares 

that the subject matter of this application falls within the 

jurisdiction of this Hon'ble Tribunal 

LIMITATION : - This applicant is very much within the 

limitation the Act 

FACTS OF THE CASE: - 

i)That the applicant joined the Service of the Postal Department, 

Govt. of India on 13.07.64 as P. A( Postal Assistant ).Thereafter 

on completion of 16 years of service he was promoted to L.S.G. 

(Lower Selection Grade ) in the year november 1983 .After 

completion of 26 years of service he got promotion to H.S.G.- II 

in the year october 1991. 

ii)That the applicant was promoted to the Post of H.S.G.- I Cadre 

vide order no staff/9-4/200 1, dated 23.10.01 and latter on by 

partial modification by order no staff/9-4/2001 dated 13.02.02 he 

was communicted with the order of promotion as well as the 

posting and on receiving the same on 19.02.02 he joined the post 

on 28.02.02 (afternoon) .Thereafter it was only on 11.05.02 he 

got the memo no BB-HSG-I / PROMN /2001 Dated 19.02.02 as 

regards his posting as Deputy Post Master at Agartala Head 

Office issued by the Director of Postal services Agartala 

Copies of memo dated 23.10.01 , 13.02.02 and 19.02.02 are 

enclosed as Armexures 1, 2 and 3 respectively 

iii)That while working as Deputy Post Master (H.S.G.-I) the 

Director Postal Services, Agartala , 799001 issued memo no 

SB/A.A.R.B/02 dated 30.07.02 proposing for holding an inquiry 

against the applicant under Rule 14 of the C.C.S.(C.C&A) Rules 

1965 on the charges of violation of Rule 3(I) (i) (ii) (iii) and Rule 

3(2) (ii) and Govt. of India's decision no. 13 under Rule 3 of 



C C S (Conduct) Rules 1964 , which the applicant received on 

06.08.02 vide Agartala , RL NO. A/D NO. 1911 dated 30.07.02. 

Copy of the memorendum dated 30.07.02 is enclosed as 

Annexure - 4. 

iv)That on 05.08.02 the Director Postal Services , Agartala 

issued memo no. SB/AAR/02 and droped the office memo dated 

30.07.02 , which the applicant received on 06.08.02 . vide 

Agartala. RL No.- 1927 dated 05.08.02 

Copy of the memo dated 05.08.02 is enclosed as Annexure 5 

v) That on 12.08.02 memo no Rule 14/K. Debbarma/2002 was 

issued by D.P.S. , H.Q. for the chief Post Master General , N.E. 

Circle , Shikng to the effect that the memo no. SB/AAR/02 

dated 05.08.02 was cancelled and as such the proceeding issued 

by D.P.S. , Agartala under memo no - SB/AARI02 dated 

30.07.02 become operative The applicant received the said 

memo dated 12.08.02 on 24.08.02 vide Shilong , GPO Rf no - 

PSRLAD - 3708 Dated 12.08.02. 

Copy of the memo dated 12.08.02 is enclosed as Annexure - 6 

vi)That on 31.08.02 the applicant retired from Service and that 

was approved by memo no - staff/7-102/94 dated 20.08.02 

Copy of the memo is enclosed as Annexure - 7 

5) GROUNDS FOR RELIEF 

For that the Director Postal Service acted beyond jurisdiction 

by issueing memo no-SB/AAR/02 , dated 30.07.02. 

For that the departmental proceeding was started against the 

applicant before his retirement from service and the authority 

allowed him also to go on retirement and in such situation the 

proceeding can not continue 

For that Respondent No. 4 initiated departmental proceeding 

against the applicant vide memo dated 30.07.02 and droped the 

same vide memo dated 05.08.02 But Respondent No. 3 

4. 
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cancelled memo dated 05.08.02 by memo dated 12.08.02 by 

showing a reason having no connection with the applicant. 

iv) For that the memorandum dated 30.07.02 and memo dated 

12.08.02 are the result of ill-will towards the applicant and as 

such they can not stand in the eye of law 

6) DETAILS OF REMEDIES EXHUASTED: - 

  

The applicant declares that he has no other remedy than to 

approach this Hon'ble Tribunal for ends of justice 

MAPFERS NOT PREVIOUSELY FILE OR PENDING BEFORE 

ANY OTHER COURT:- 

The applicant farther declares that he has not filed any 

application, writ petition or suit before any other court and / or 

authority and I or any other Bench of this Hon'ble Tribunal in 

respect of the subject of the instant application or any such 

application , writ petition or suit is pending with any of them 

RELIEF SOUGHT FOR: - 

Under the facts and circumstances stated above , the applicant 

most respectfully prays that the Hon'ble Tribunal may be pleased 

to admit this application , call for the records of the case and 

upon hearing the parties on the cause or causes that may be 

shown , be pleased to grant the following relief to the applicant 

To set aside memorendum no. - SB/AAR/02 , Dated 

3007.02.,article charges . 

To set aside memo no. Rule 14/K. DebBarma /2002 , dated 

12.08.02. 

Pass any other relief/reliefs , to which the applicant is entitle 

under the fact and circumstances of the case and as may be deem 

proper by the Hon'ble Tribunal 



9) INTERIM ORDER PRAYED FOR : - 

The applicant prayed for an interim order staying the operation 

of mmorendum no. SB/AARBI02 dated 30.07.02 and memo 

no. Rule - 14 1K. DebBarma /02 

dated 12.08.02 pending disposal of the original petition. 

1O)THE APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF POSTAL ORDER NO - 6G 166173 OF Rs-50. 

LIST OF ENCLOSUREST AS STATED IN THE INDEX. 

VERIFICATION 

I shri Kanti Ranjan Debbarma, SIO Late Ramchandra Debbarma, 

presently retired from Service from the post of Deputy Post 

Master (H.S.G.- 1), Postal Department under Ministry of 

Communication , resident of Thakur Palli Road, Krishna nagar, 

P.S. -Agartala,Dist.- Tripura West. Aged about 61 years, do 

hereby solemly affirm and verify that statement made in 

paragraph 1 to 12 are true to my knowledge and I have not 

supressed any material facts. 

And I sign this verification on this 4 th  day of January , 2003. 
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I)EPARTMENT OF POST 
OFFICE or: TIlE CHIEF POSTMASTER GENERAL, N.E.CIRCLE, SI-IILLONG 

No. Staff/9-4/2001 
	

Dated at Shillong 23-10-2001 

• 	Orders of the competent authority is here by conveyed to appoint the following officials to 
officiate in HSG-1 cadre on regular basis w.e.f the date of their assumption of charges and until further 
orders: 	 • 

• 	2. 'I'he officials on promotion to lISG-1 cadre are posted to the post as mentioned against each 

--Sr! No Name ofofficia1 	community 	 post to which posted on 
j Promoior 

I Shri M K Debbarma 	 S I 	 Dy t M AgartaIa 	't 
Shri Raniendu Bagchi 	 oc 	 SPM, Dimapur. 

Shri Laihuliana 	 ST 	 Manager, PSD, Silchar 

Slìri F3.L.Chakraborty 	 OC 	 Postmaster, Dharmanagar 
Shri Sibendra Ch. DuRa 	OC 	 Postmaster, Aizawl. 
Shri P.E).l3argohain 	 OIIC 	 Postmaster, Itanagar 

Shri Kanti Rn Debbarma 	ST 	 Postmaster, Tura 
8. Shri Ramakanta Das 	 SC 	 Postmaster, Imphal 

The officials should be relieved latest by 15-11-2001 andtheshouId join their respective posts 
by 27-11-2001 positively. However, before their relief ,lit shoula be ensured that no vigilancel 
disciplinary case is pending against them or no punishment is current. In such case a report may 
be sent to this office for dccision. 	 . 

The officials who have been Promoted to 1ISG-I cadre, will be on probation for 2 years. 

All the officials, who wish to give option for choosing daie for, iix&ii Cifkpay .mdr FR22(i)a(i), 

should do so within one month from the date ofpromotiori 

relevant charge reports may be sent to all concerned.  

Vif a Jij a 
Asstt. Director(Staf) 

Copy for information and necessary action to:- 
1-5. 	 The DPS AgartalalAizawl/lm phai/Itanagar/ Kohima, 
6. 	 The SSPOs, Meghalaya, Shillong. 

The Supdt. Of P0 s Dharmanagar 
The Supdt. Postal Store Depots, Silchar 
The Sr. Postmaster, Shil long GPO 

10-17. 	The Postmaster, AgartalalR.K.Pur/Dharmanagar Aizawl /lrnphal /Kohirna/ Itanagar/Tura. 

18-26 	 Official concerned. • 	 .: 
27-3 5 	P/F of the officials. 	• 	 • ' 	

4 	 . 

• 	 • 	
: 

• Forchief Postmaster General 
I 	 N E Circle, Shillong-793001 

i!.• 	 •'.:. 
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DEPARTMENT OF POSTS:. INLIA 
OI'F'IC l Qj? TI I P CIII EP POSTNAASTI'i 	 N. E C! I 

SH!LLONG-793 001. 

No.Staff/9-4/2OQ1 	 Dated at Shuilong, the 13th Veb' 2002. 

In partial ino,liilcat:ion of this office meno. Of çvcn No. did.23- 10-
2001, oidu of the competent is hcicDy ( 	.c ci lo the fo110 wg 
fl OiuOliofl/ iosl ing in ii S(v-1 C1(1 I ( lB Ii u In 1( I 4 	I VR ( 

Si No Nrime 	Counniinitv 	Pscnt Posting 	 Posting on 
Plornotlofl/i.jaj)Sfel 

I 	I 

1.. 	i Ihuti In, 	ST 	PRI(P)-i. 	 Dy. PM, Ag rtaia .110 
Acaiti1a H P0 	Vice Sn M R D bi)al imi 

rçtii -ing on 28-2-02. 

1 hr oflicial should be iehcvcd oiu the pi1 sent post on 28-2-2002 
•:1 	1 tin to Join his new posting on 28-lF200'2 A/ N oh 1-3-2002 

171.. 

'II:ie of 	.' 	 01}jo1) for f]Xatiofl of 	ilder FR- 
22(1) Ci (iji tvithuii (Alk 1001iii" rikIn the date of joining. 

'1. 	 2k.WL cl 	1 4rt should. he cxc aiu;] z,nd sent to nil 
('OflCCflhC(F 

( Niran.jan Das 
Ass( t.• 1)irec tor (St-rfl) 

For Chief Postmaster Gencrnl. 
N. U. Circie. Sli Uion. 

°1Y 10 

I ) the D. P.S., Agart:a]a for in:iorniation &, necessary ic hUll. 
(2) 'ftc Postmaster, Agartala. 

Sri Nanl.i Ru: Dchbarma. 	- r, 
(4) P. F. of the official. 	 Q 

lou Glit4 

I 1' 

: 1 	.. 	1. •  ,.. 

r 1 	r 

I 	II1 I 
.1 	 ' r 13II 

!111  .P 
I I  I 	 Iti i l I  

Ii 	

I 
3 



DEPZIRTMiNT OF .POTS:INDI! 

0/0 Lhj Director Postal .3orvicesTripura State: artala-7 0Ui 

No. 13_HSG1/Pi01'1N/2 001 	DateJ at Acjartala,. the 19th Fob' 02 

In pursuance of the Chjof Postriistor-Gonoro1,N 0 E; 
Circ1o,ihi11ot)g Ilomo N. Staff/Y-'1/2 001 1atcl 13. 02 02, th0 
fo 11041 nJ 0 ffici ni 13 1)iO tci to 1ISG-I C afl Le ± ri tha ca10 
jf JS s 6500-2 00-10500/- with immctof fact. On promotion, 
The nii official ic pctoQ cgainSt t1C.j)OCt shOt.flj acjairirt 
him until urrhor or3cr. 

	

Cmr1u- 	Prci nt Place of pc:L I nj 
7L3 	; '0110 of tho o f.ciciol 	flity. 	.0 St.: 	01) POld0 L±0 fl. 

S,hri KQniRn.DObi),S/. A •  P. M. - DO 

'iho official should bo rclicvci from the prcccnt 
oOt on 20. 02. 2002 j/N to enable him to join his new 1:OLi.nj 

on c, U .2 002 A/fl or 01, 03, 2 J )2 F/fl, 

ibc official shoulj ccrcce Ot1Dn LOL f 3L.L)1I 

w cay un.lor FR-22 (1) a(i) within OhO :)2nth trom the  
O 1 flJflj 

Relevant charcjc rbports should bo cxci ncjc nn1 
a]. 1 co nco r nc.  

II 	 = 

t) lroctor IO'3ta1 Service:;, 

	

I 	1G1WT1Li-7 9)001 
to: 	H, 	 y 

1.Tba çhiaf P.MG 	N,E.Cd.rclo,Sb'illoncj_793001 	to 
C O O s ilomo NoStaff/.-4/2 001 Jatc 1 13, 02, 02 icr 

	

information. 	: 	 ; 

2, Th Postmastc r. Acjartala. HO. for info niation nnfl 

/ nacy. action0 	 . 

/3. Th0 official concorno1. 

A. P/F of the official.  

3. rhc Dudcjct Djnch,O/O thDP. 
I 	 . 	1 	Ill 

6.j J,/C. 

7 
1 	 II 	11t 

sjY 
' 	I 	 , l( 

Il 
 

(0 

:3, 

icnc tO 

Co pj 

Ilt 	
- 	1 

. 1 . ,..: 
Potal azvicc, I . ; 	. I.• 	..,, 

£Lk-7•99 001. 
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Department of Posts :: India 
Office of the Director Postal Setyices : Agartala —.799 001. 

No. 	... R 	 Dated at A artala, the 30th  July, 2002 	-. - 

- 	MEMORANDUM 	
- 	- 

The undersigned proposes to hold an inquiiya , limstShri/.Z 
under Rule 14 of the Central Civil Services (Classification; Control and Appeal) Rul, 1965. 
The substance of the imputations of misconduct or misbehaviour in respect, of which the - 
inquiry is proposed to be held is set out in the enclosed statement of articles of charge 
(Annexure 1).. A statement of the imputations of misconduct or misbehaviour in support of 
each article of charge is enclosed (Annexure II). A list of dcurnents by which, and a list of ,  I 
witnesses by whom, the articles of charge are proposed to be sustained are also enclosed 
(Annexure 111 and IV). 	 - 

Shri2i.. 	AIq di—rected to submit withiri 10 days of 
the receipt of (his Meinorandy{n .a vriI1en statement of' his delemice and also to slate whether 
he desires to be heard in person. 

He is informed that an inquiry will be held only in respect of those articles of 
charge as are not admitted. He should, therefore, specifically admit or deny each article of 
charge. 

4 	Shri , 	 lha?if he does not 
submit his written statement 'f defence on or before the dale specified in para. 2 above, or 
does not appear in person before the inquiring authority or otherwise fails or refuses to 
comply with the provisions of Rule 14 of CCS (CCA) Rules, 1965, or the orders / directions 
issued in pursuance of the said rule, the inquiring authority may hold the inquiry against him 
cx par/c. 	 - - 

110 5: 	Attention of Shri 	 is invIt'd iio of 
the Central Civil Services (Conduct) Rules, 196W, under which no Government servant shall 
bring or attempt to bring any political or outside influence to bear upon any superior authority 
to further his interest in respect of nialters pertaining to his service under the Government. If 
any representation is received on his behalf from another person in respect of any matter dealt 
with in these proceedings it will be presumed that Shri IT'D 
aware of such a representation and that it has been made at his instance and action will be 
taken against him for violation of Rule 20 of the CCS (Conduct) Rules, 1964, 

6. , The receipt of the Memorandum may be acknowledged. 

H 	HH 
I 	 ' 	 ' 	Director Postal Service- 

' 	l 	Aai tam - 799 00 

To Sh ri 	 Q 	 I  

4. 



ANNEXUREI 
Sat 	Acico of Ch c 	dagltn$tri Kanft Rain DfliJAM. 

AgartalalLO. 

ARTICLEI' 
Sri Kanti Ranjan Deb Barma, DPM, Agartala RO.while working as APM 

(NSC/KVP), Agartala H.O. during the period from 1.1.2002 to 12.1.2002 and from 
30.1.2002 to 31.1.2002'issued Agent's Receipt books to the foIlowiig AuthorisedAgénts 
on the dates noted against each exceeding the prescribed limit and conditions as 
prescribed under Dte. New Delhi letters no. 107/24/96-SBII dated 26.8.1998 and no 
107-24/96-SB dated 24 111998 circulated vide DPS, Agartala letterno SBR-
l6fRh!/Corr/Ill dated 12 11999 
Name of Authorised Agent. Value of Agent's Receipt books issued Date of supply 
Asish Suiradhar.  Rs. 250000 3.1.2002 
RaJibAchajcc 250000  
RajibAcharjee 250000 4.1.2002 
P.KPaul 300000 7.1.2002 
Atanu Ohosh 450000 9.1.2002 
P.K.Paul 450000  
Atanu Ghosh 860000 10.1.2002 
Asish Sutradhar 460000 
P.K.Paul 560000 
Subhash Das 260000 

Asish.Sutradhar 460000 11.1.2002 
ParimalSaha 450000  
Rakhal Saha 250000 12 1 2002 
Santosh Banik 450000 
Subhash Das 250000  
A.R.Suiradhar 	; 450000 	: 31.1.2002 
(hta Saha 300000 	 'I  
J.K.Pau1, 500000 
Santosh Bamk 550000  

By the above mentioned acts Sri Kanti Ranjah Deb Barma, DPM, 
Agartala H.O. while working in the aforesaid post during the aforesaid period 
deliberately violated the instructions contained in Dte. New Delhi letters no. 107/24/96-
SB.II dated 26.8.1998 and no. 107-24/96-SB dated 24.11.1998 circulated vide OPS, 
Agartala lettei no. SBR-16fRi.g/Corrlffl dated 12.1.1999 and thereby violated provisions 
of Rule 3(1)(i)(ii)(iii) and Rule 3(2)(ii) and Govt. of India's decision no. 13 under Rule 3 
of C.C.S (Conduct) Rules 1964. 

1 

1.:, 
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ANNEXURE II 
Statementof imputation of misconduct or misbehaviour in support of the articles of 

charge framed agamst Sn Kanti Ranjan Deb Banna DPM, Agartala H O 

ARTICLE! 
Sri Kanti Ranjan Deb Banna, DPM Agartala ELO.while working as APMj 

(NSCJKVP), Agartala H.O. during the period from 1.1.2002 to 12.1.2002 and from / 1  

30.1.2002 to 31.1.2002 issued Agent's Receipt books to the following Authorised Agents 
on the dates noted against each exceeding the prescribed limit and conditions as 
prescribed under Dte. New Delhi letters no. 107/24/96-SB.11 dated 26.8.1998 and no. 
107-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR-
161Rlg'Corr1ffl dated 12.1.1999.and without any checking whether the the receipts issued 
to the concerned Aoe,ntq wr 	 A 	 4t 

el - 

I 	 - 

1  FO, I 

Name of Authorised Agent Value of Agent's Date of supply Amount 

kAsish 

Receipt books issued deposited by 

Sutradhar P.s. 250000 3. 1.2002 Rs. 110000 
250000 . 80000 

Raib Acharjee 250000 4.1.2002 
-. 

. 	0 
P.K.PauI 300000 7.1.2002 63000 
AtanuGhosh 450000 9.1.2002 0 
P.KPaul 450000  130000 
Atanu Gb.osh 860000 10;1.2002 350000 
Asish Sutradhar 460000  75000. 
P.K.Paul 560000. 	. . 43000 
Subhash Das 260000 L 45500 

Asish Sutradhar 460000 11.1.2002 . .184600 
Parimal Saha 	.. . . 	450000 	. . 	. 	. . 	5000 
RaIthal Saha 250000 124.'2002. 100000 
Santosh I3anik 450000 4. 	... 	 . 210000 
SubhashDas 250000 ... 	 .. 	 . . 	31000 
A.R.Sutradhar 450000 	. 31.1.2002 105000 
GitaSaha 300000 . ., 61000 
P.KPaul 500000 

'-: 	 .. . 	. 43000 
Santosh Banik . 550000 	. .. 	 . 32000 

It is clearly instructed in the aforesaid letters that whenever a new receipt 
book is supplied to an Agent, it is required to be ensured that the authorized limit of 
P.s. 50000 is not exceeded per agent and amount collected by the Agnt has been 
deposited in the P.O. by checking the counterfoils of the used receiptbooks and if the 
receipt books have been consumed and the cash has been deposited in the Post Office, the 
Agent can again obtain the receiptbooks on the same dayandthe Agent would not retain 
cash more than Rs. 50000 at a time. But by the above mentioned, action Sri Kanti Ranjan 
Deb Barma, DPM ,Agartala H.O.while working as APM ( NSC/KVP), Agartala H.O. 
during the period from 1.1.2002 to 12.1.2002 and from 301.2002 o3L1.2002 - 

2 
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deliberately offered scope to the above mentioned Agents to retain cash more than the 
prescribed limit inegu1arly. 

By the above mentioned acts Sri Kanti Ranjat Deb Bamia, DPM 
Agartaki H.O. while working in the aforesaid post during the aforesaid period 
deliberately violated the instructions contained in Dte New Delhi letters no. 107/24/96- 
SB.lI dated 26.8.1998 and no. 107-24/96.SB dated 24.111998 circulated vide DPS, 
Agartala letter no. SBR-16/Rig/coffjjjj dated 12.1.1999 and thereby violated provisions 
of Rule 3(1)(i)(ii)(jjj) and Rule 3(2)(ij) and Govt. of India's deóisjon no. 13 under Rule 3 of C.C.S (Conduct) Rules 1964. 

AN NEXUREIIJ 
by which the articles of charge tamed against SifKantj RnjinDeb 

Agartala H.Q. are proposed to be sutained. 
Stock Rester of Agent's Receipt book of Agartàla H.O. from 19.11.2001 to 
5.4.2002. 

Agent's Commission paid lists of NSC / KVP of Agartala H.O. dated 3.1.2002, 
4.1.2002, 71.2002, 9i.2002, 10.1.2002, 11.1.2002 12.1.2002, 31.1.2002. 
Agent's Commission paid lists of MiS / TD of Agartala HO. dated 30.2002, 
4.1.2002, 7.1.2002, 9.1.2002, 10.1.2002 , 11.1.2002, 12.1.2002, 31.1.2002. 
Copies of Dte. New Delhi letters no. 107/24/96SBjj dated 26.8.1998 and no. 
1 O7-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR-16/Rlg/Corr/nl dated 12.1.1999. 

ANNEXURE IV 

anicles otcharge framed ag4inst Sri. Km 
gaIa }i.Qarcpmposed to be sustained. 

WN 
I 

3 
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DEPARThENT OF POSTS: INDIA 
OFFICE OF THE DIRECTOR POSTAL SERVICES : AGARTALA. 

.,' 

Mei??o.No SB/AAR102 	 Dated atAartala, the 5th 	2002 

IL 
The disciplinary proceeding under Rule - 14 of CCS (CCA) Rules, 

1965 drawn against Sri Kanti Ranjan Deb Barnia, Dy. Potmastr, Agar(at:i U.U. 
under this office memo of even No. dated 30.7.2002 is hrbv treated as dropp'd. 

i 

Dii .'ctor Portal 5cr ic 
i\.rtaia 799 (.)() 1 

Copy to : 
Sri Kanti RanjanDebbarma, DPM, Agartala H. 0. 

i1/ 	2 The Chief P.M. C (V g )i, N E Circle Shillong 
Fraud Braiich, 0/0 the DP, Agrtaia 
0/c. 
Spare. 

Director Postal'Sçtvices 
Agarta1a-79 001. 



V 
?-4 7w t  

DEPARTMENT OF POSTS 	 ( 
OFFICE OF THE CHiEF POSTMASTER GENEIZAL: . N.E.CIRCLE : Sl-lll,LONG  

No. Rule-I 4/K. DebBarmaI2002 	 Dated Shillong, the I 28-2002 

Shri 'Kanli Ranjan Deb Banna, Dy. Postmaster, Agartala HO was 
harg.s1ieetd'by 'D..P.S., Agartala under.RuleI4 of CCS (C.çA) Rules, 1965 vi.de 

DPS Agãrtala memo No. SB/AARBI02 dated 30 July 02. 
4 	. 	 4 

The D.P.S., Agartala under duress'; threat . and compulsion from the 1! 
service union haopped the said charge seundèr'meino No: SB'/AAR1O2 
dated 5 Aug, 02. 	. 	 . 	 . 	 . 	

. . ............ 

Therefore, by the order of the comp.eteht..aüthoritY le mmo No. 
SB/AAR/02 dated 5 Aug, 2002 dropping the said charge sheet stands cancelled. As 
such, the charge sheet under Ruie-14 of CCS (CCA) Rules, 1965 against Shri 
Kanti Ranjan Deb 'Barina, Dy. Postmaster, Agartala HO issued by DPS Agartala 

under memo No. SB/AARB/02 dated 30 July, 02 'STANP$ 

I 	 (LALHLUNA 
Director ot Postal Services(Hq) 
FôriChief Postmaster General' 

........................... N E Cii c.le, Shillong 

Copy to  

1), The D.P.S., Agartala 

J
2 )
~~Slhri

he Postmaster, Agartala.  

 Kanti Rn. Deb Barma, DPM,AgartalaH.O. 
4) 	PF of the official 	

I 	 A 

(LAL1ILUNA) 
Director olPostal Services(Hq) / 
For Chiel Postmaster General, 

N.E. Circle, ShiIlong 
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DI1Ak1'MI.H]H.)I J'Si.!!'Jfll.\ 
P FIlE  C! lIE! POiFI\l1\SI El ULi J lAL N l (I 

SHlLLONO•793 001, 
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NU.SiflJ1/f-102/9I 	 DilI at -Ju1loris. Hic 20 '11 /ciciri' OO1, 

I u 	

Sri S. 	. I3LUt. 

Dv. sjj..yt. oC Post. Offices, 	 -- 

H 
s 1.:- 	Supun.uiiivalioii I'cnsioii - case of Sii 	h Iiitj:tn i)t1) 	it ma. 

Dc'puft Poslina.slcr, Agattala I I., 

ioi !c1 	No.C.-51 	O() (I:lte(l 1 (82OO2i. 

1 wi du'cctc(,t to C'OJJVCV tue 	I of ii I( (J1I pH: ii i 	1! toIil\ 
Si 1 1\ inti P UIJ UI Dcl) I ii iii I, D( 1) 11  t\ R),I1il 	i, 	iii 	i 	I () 	to 

(jI(' 	IeOIJJ 	Service 	On 	S 1 I1)ei'l 11 lile:iIi0lI 	]XJ)Sj()i  
ol 	iviiig alJ necessary fbi:tiiaiil.ies iii I is i(: tI o..h >iOUlrcL. 

10 Cli i1 I'i1i (:wi:d, 
(:I•I(, 	II1I1I1c') . 

(:)) 	I(-): - 

1. P.F. of Sri K. R. DeU !Janmi, 
Agirtaln.  

I.  

For Citici I 'oslitiastti (etteial, 

III 

stl 
I 	I •I .;. ,1 


